CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

Ooriginal_ Application No.1261 of 1999

New D2lhi, this the 9th day of February ,2001
HON’BLE MR.KULDIP SINGH,MEMBER(JUDL)

Pappu

s/0 Shri Banwari Lal
r/o Gali No.3

Mouse no.72/6,Block &
vinod Nagar,

Delhi~-92 ~APPLICANT
By advocate: Ms . Meenakshi Singh,proxy for Mrs.Rani
Chhabra)
Versus

1. Union of India
Through its Secretary
Miniztry of Communication
Department of Telecommunication
sanchar Bhawan,New Delhil

2. Chief General Manager
Telecom West
Dept. of Telecommunications
Cehradun

%. Telecom District Manager
Telephone Exchange
~ligarh

4. Divisional Engineer(administration)
0/0 Telecom District Manager
Taelephona Exchangs
“Gligarh

%. Accounts Officer
TRA Unit
G/ T.D.M.
Telephone Exchange,Aligarh ~RESPONDENTS

(By Advocate: Shri M.K.Gaur,proxy for
Mrs.Raj Kumari Chopral

0 R D E R(ORAL)

epplicant in this 04 is seeking a direction to
respondents to  engage him in preference to Juniors and

autsiders.

z Respondents in their reply have submitted that
applicant had worked only for 77 days berbLweon

Lo




/dinesh/

\lo

November,198% and March,l9%92 on a specific project and
atter ocompletion of that work, the utility of the casual

lakour automatically came to an end.

. However, considering the fact that applicant
had worked under raspondents during the period
Movember, 1989 to March,l1992, I direct the ragpondents

that if any work suitable to be paerformed by the
applicant is awvailable, they shall consider the applicant
to engage for the same. 0.A4. stands disposed of  with

these directions. NO costs.

\j\/\xé"’/\"
( KULDIP SINGH )
MEMBER (JUDL.)




